CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH

Review Application No.65/8 of 94,
in
O.A,N0,24656 of 1994

Union of India vs, Vinod Kumar

Corams Hon'bls Mr. Justice R.K./arma, V.C.

Hon'blas Miss Usha 3Sen, Member (A)
ORDER

Hon'ble Mr. Justicas R.K.uarmaz Vice Chairman
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Miscellansous application for reviaw of the
order datsd 25.2.94 passad @ in 0.A.%0.24§ of 94
filed by th: Union of India respond=nts in tha
Jed o

W2 hava psrussd tha ordzr undar ravisw and
the reviaw appnlication, we do not 823 any arror
dpparznt on face of the racord so as to justify
intarfaranegs in revisw, Tha prasent apolicants of
th2 revizy apolicstion wu,85/8/94, who arz respondants
in tha 0.,A., hava bean dirascted by the ordsr under
raview that in cass tha petitionz2r-zmployea has
acquirad the tesmporary status, his servicas should
not be terminatad, otharwise than in due courss of lau,
No prejudica can be comalainad of by this dirasction
80 as to s2a3k review of this diraction,

This raviey application being without merit,
ig dismissed summarily, The application No,2047

of 94 for condoning the dalay is also dismissad,

Uk Lo K. K lormn
(Miss Usha 3an) (Justice R.K,yarma )
Mambar (A) Jica2 Chairman
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